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, c. A. T1 Bench, JAIPUR 
orders MP 280/93 

MP 281 /93 

Mr • .N.C.Goyal - counsel for the petitioner. 

Mr.K.P.Mishra - counsel for the respondents. 

By M.P.No.280/93, the petitioner desires thatJ; 

· r Mr.k.N.Bhargava, I.A.S, Commissioner, D~partmental 

Enquiries (ex) Jaipur~ who conducted a formal 

enquiry against' him and the·Union Public Service 

Commission, who tendered adviae in his case regar­

ding imposing penalty etc. f!iiY aJ~so be allowed to 

be fmpleaded as respondents in this case. 

By M.P.No.281/93~ the petitioner desires that 

the Tribunal may call .t1m for the entire. records 

relating to the proceedings of the'disciplinary 

enquiry ,report,~cora of the j oirit Departmental 

Enq~iry from the off ice of the Deputy Secretary, 
Department of Personnel (A III) Rajasthan, Jaipur. 

Departmental proceedings were initiated against 
" . ' 

the applicant. The Hon' ble High Court. of Rajasthan, 

granted stay against the departmental proceedings. 
I 

Thelwrit petition fi~ed by the applicant has since 

beeri transferred to this Tribunal and is pending. 

The 2 M.Ps referred above have been filed in conne­

ction with the matter contained in the said writ 

petition which has been transferred to this Tribunal. 
I 

:
1 -As far as the conduct of the Enquiry .Officer 
: -~ 

is concerned~ the records of the enquiry~speak for 

themselves. We do not consider it necessary to 
implead Mr.K • .N.Bhargaqa, former Commissioner, Depart-

- ,4Jf..1,...,. ' 
rnen~al Enquiries. Similarly, ~the records of the 

1 

ureq are examined, these will also give us clue5as , 

to ~ow the UPSC tendered the particular adviae. In ' 
I . 

such situation, it will not be necessary to implead 
the UP$C also as respondent. 

The learned counsel for the respondent under­
tak~s to produce the complete records of the depart-

' 

men~al enquiry conducted by the former Commissioner 
of :qepartmental Enqui:l:y and also the file of the UPSC 

from Which the particular advie.e was tendered.~ese 
records and files are produced, the purpose of the 
applicant will be fully served. 
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In the above circumstances ~nd in the light 
of the above· observations,. these· M.Ps No.280/93 

and No.281/9-3 stand disposed of.· 

. ·CL. 
(O. P .S.harffi3.) 

¥iember (A) • 
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